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ORDER

The respondent’s application for dismissal of the petition on grounds of
maintainability was listed today for arguments. None was present on their behalf,
despite the matter being adjourned for today at their request. In view of the same, this
Bench proceeded to hear the arguments addressed by the Id. counsels for the petitioner.
However, it was only subsequently noticed that a time of 2.00p.m. had been fixed in this
case as noted in the previous order. This fact was not brought to our notice earlier when

we heard the arguments addressed on behalf of the petitioner,

2. Mrs. Geeta Luthra, Id. Senior counsel for the respondent appeaicd at 3 p-m., and
was apprised of the fact that the petitioner’s opposition to their application had been
heard in the morning. Mr. Virender Ganda, 1d. senior counsel for the petitioner was
telephonically communicated that as the case was to be taken up at 2 p.m., we would be
hearing the Respondent’s arguments, and if possible to either be present or have a
junior attend the proceedings. He affirmed that he had no objection in the matter
being heard in their absence provided they too were given a fresh opportunity. We

acknowledge his w in dealing with the oversight of the time fixed.

3. Mrs. Geeta Luthra has addressed part arguments.

4. To come up for further arguments on 06.09.2016 the date already fixed in the

morning,.

5. Bench Officer to communicate the same to the 1d. Counsel for the petitioner.

S41—
(Ina Malhotra)
rlgmber]udicial
(gl i)
(v araunardjany -

Member Judicial



